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SHRI M, N. KAUL:; Madam, it is
5.00,

THE DEPUTY CHAIRMAN: Let
him finish.

AN HON. MEMBER: Let him
continue the next day.
HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF ANSWER
TO STARRED QUESTION NO. 261 RE

MONEY COLLECTED BY THE

CEMENT INDUSTRY

THE DEPUTY CHAIRMAN:  Half-an-
hour discussion. Mr. Mathur.

SHRI HARISH CHANDRA
MATHUR  (Rajasthan): Madam

Deputy Chairman, the discussion which
arises out of this question had a deep bearing
on two major issues in public life with which
we all feel deeply concerned.

[THE VICE-CHAIRMAN (Shri Akbar Ali Khan)
in the Chair]

Mr. Vice-Chairman, "it has to be viewed in
a certain background and what we are
considering today is how, firstly, political life
at the top i to function, whether we can keep
corruption away from those who are in
political authority at the highest level,
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and, secondly, the role which the private
sector has to play, the corrupting influence
which the Private sector has in the present
circumstances and how it comes into play,
what is the position, role and responsibilities
which we are going to assign to the private
sector.

We have accepted a mixed economy—and
advisedly so—in the circumstances in which
we live. And in this mixed economy if- the
private sector is to play a dignified role, is to
occupy a place of honour, is to be respected
and is to continue, then it will have to behave
and it will have to give an account of itself.
Let us examine this particular issue which
throws a fund of light on our political life and
on the functioning of the private sector.

j When cement decontrol was first ordered, Mr.
Vice-Chairman, we raised serious objections
in both the Houses because we visualised
certain difficulties. My fundamental objection
was that you are giving a rise of Rs. 13 per
tonne to the cement manufacturer; of course,
50 per cent of which was to go to the public
undertakings was to be at a particular
concessional rate. But the poor man, the
agriculturist and the citizen was to pay Rs. 13
per tonne more to the cement manufacturers.
What for? So that the cement industry might
have additional Rs. 25 .crores amassed during
the next Five Year Plan. And to this might be
added another Rs. 70 crores to

Rs. 80 crores to be advanced by some of our
financing institutions—again, public money—
so that the industry might expand. Now, if this
is the nature of the socialistic pattern which
we could put forward, I do not know how
anybody sitting on this side will be able to
defend it. You collect Rs. 25 crores from the
poor consumer, put it into the pockets of those
industrialists, you give them additionally Rs.
70 crores to Rs. 80 crores from your financing
institutior s; they enlarge it and it becomes
their personal property. That is how we had
visualised. But still we swallowed
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this because we were given a definite
understanding that cement would be easy to
get, that it would become cheaper, that the
public sector would enlarge itself and that,
with that expansion of private sector as well,
things would improve considerably. Well, this
was the fundamental objection which we had;
1 wrote a very strong letter to the then Prime
Minister, the late Shri Lai Bahadur Shastri,
saying, "This sort of arrangement is
absolutely inconceivable for us—that you are
fattening the private sector at the cost of the
poor man and that you are taking positive,
deliberate steps for the concentration of
wealth into particular hands of those people
who are already in the industry". The ACC
will expand from five million tonnes to ten
million tonnes. If this is not concentration and
if this is not a monopolistic tendency, what
else is it?

Half-an-hour

That apart, let us see how the cement
industry had behaved. The reply which was
given to us is there and I will give you certain
facts which will disclose how dirty and
stinking the deal that has been put through by
the cement industry pooled together as a
whole. The cement industry was allowed four
annas per ton which came to about Rs. 25
lakhs for their expenditure. And every ad-
ditional pie Which they realised was to go for
the expansion of the industry. But
somehow—I do mnot know how—they
manipulated this scandal. From the answer
given by the hon. Minister it was clear that
this CACO, the organisation of the cement
industry, collected more than Rs. 31 crores
and distributed it at the absolute discretion of
the Chairman of CACO. For what purpose
was this money meant? This was meant for
distribution at his discretion, in the
furtherance of the objectives of this company.
For the furtherance of the objective this com-
pany, the money was placed at their disposal.
The money belongs to the companies. The
money placed there belongs to the
shareholders. And this money has come out of
the pockets of the poor citizens under a
special
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arrangement. And that special arrangement
and undertaking—as moral undertaking
binding and put on paper—was that every pie
will go for the expansion of the industry. And
see how this industry has spent this money. I
have been able to collect some facts. That
day I had asked whether the Chief Minister of
Orissa had been given a cheque for one lakh
of rupees, whether it had been sent to him. I
do not know how the money was to be given
to the Chief Minister of Orissa" for the
furtherance of the objectives of this company.
That is for him to explain.

My friend very relevantly raised an
objection that it was not paid to the Chief
Minister of Orissa. Well, I tried to verify facts
because the first information was this. When I
verified the facts, I found that it was really
paid to individuals; this money has not been
paid to any institution, not to any party; this
money has been paid to individuals. And I
find from the list that I have before me now
that the money—paid to Mr. Deo who now
happens to be the Chief Minister of Orissa
was not Rs. 1 lakh, but Rs. 2 lakhs—another
one lakh has been paid in the personal name
of Mr. Deo. The total is Rs. 2 lakhs.

Now, Mr. Vice-Chairman, r quite agree
that it Was not paid to the Chief Minister. But
this makes the position ten times worse. For
what purpose was this money paid? This was
paid because the cement industry was not
interested in making cement, it was not
interested in producing cement but it was
interested in producing Chief Ministers. And
therefore the money was paid to particular
individuals so that they might become Chief
Ministers by spending that money during the
elections. That is somehow to be linked—I do
not know how— the objectives of the
company were fulfilled this way. How was the
cause of that company furthered by paying Rs.
2 lakhs to a particular individual who has now
become the Chief Minister of particular State.
And as I examine the list, I will not hesitate to
read out some of the details from this
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list. It is a long list. It clearly indicates that
apart from certain names they wanted to
camouflage it—it was some damned, dirty deal
in which this company and the sponsor, the
management, of this company were indulging,
and they paid these amounts to corrupt those
who are in political life. "They wanted to use
this amount not for the furtherance of this
objective of the company. This sacred money
which was in thei,"hands, this sacred money of
the shareholders realised from the poor
citizens for a particular purpose, with a
definite understanding, this money was utilised
for corrupting the political life of the country.
It was paid to individuals and the individuals
were corrupted. It is a long list before me. [
will not be able to read it out .

SHRI BHUPESH GUPTA (West Bengal):
Give some names at least.

SHRI HARISH CHANDRA
MATHUR: Yes, some names [ will read out,
those which have been given more than a lakh
of rupees. Shy am Investment Corporation has
been given Rs. 4,44,000. B. Jaimal Singh &
Sons 'have been given Rs. 3,48,000. Nana
Deshmukh and Jagdish Prasad Mathur have
been given Rs. 1,25,000 each. I «do not know
for what purpose it has been given. When the
police investigate they will find that there are
wheels within wheels. These names (have
been used as a cover. When the police
investigations take place, they will find out
how surreptitiously this money has been used,
how for criminal purposes this money has
been used how this money has been used to
corrupt the political life. (Interruption by Shri
Lokanath Misra). He is as much my brother as
you are.

I might say, Sir, that I have contested three
elections. I say it on the floor of the House
that I have never accepted from any person a
single penny, and I want that this tradition
should be established that we should be able
to contest. I am not a rich man. In my
first election I spent
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Rs. 6,000. In the second election I spent Rs.
10,000, and in the third election, because the
election petition is going on, I do not like to
make any detailed mention. I did not spend
more tha, Rs. 14,000.

Therefore, Sir, it is this black money which
is responsible for undermining the democracy
and fo, polluting the public life. If such
money could be controlled and put in its
proper place, I am sure hon. Members will be
able to contest election with a smaller amount
and in a decent and a cleaner manner.

SHRI BHUPESH GUPTA: The hon.
Member was referring to some Chief
Minister. Who is that Chief Minister who was
being made?

SHRI HARISH CHANDRA
MATHUR: Mr. R. N. Singh Deo, Chief
Minister of Orissa. He was paid this much
amount.

SHRI LOKANATH MISRA (Orissa):
Would you kindly give the date?

SHRI HARISH CHANDRA
MATHUR: I am sorry, the date is not with
me. | have collected whatever information I
could. It was paid before he was the Chief
Minister. As I said, it is paid to make a Chief
Minister, not to a Chief Minister. He was not
the Chief Minister then.

SHRI LOKANATH MISRA: If anybody
has been made Chief Minister through this
kind of money it is your Chief Minister, Mr.
Sukhadia, and not the Chief Minister of
Orissa.

SHRI HARISH CHANDRA
MATHUR: My friend will bear with me a
little bit and he will find that the total amount
which has gone to Rajasthan in the
unmentioned name is Rs.  50,000.
(Interruption). T raised the question fully
understanding that there will be certain
people from the Congress Party. I am not
interested either in the Congress Party or any
other party. I am interested in a clear
administration. The hon. Vice-Chairman will
remember that it was in this House .
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SHRI A. G. KULKARNI (Maharashtra) :
Are these all benami companies of Mr.
Somani?

SHRI HARISH CHANDRA
MATHUR: 1 might submit, Mr. Vice-
Chairman, you will remember that some of us
sitting both on this side as well as that side of
the House, both in the Rajya Sabha as well as
in the Lok Sabha, it has been our constant
endeavour to bring about a cleaner
.administration in the country. I spoke first in
this House in 1952, then in 1954, and after
joining the Congress, I venture to submit that [
have spoken more vigorously, more
outspokenly, in a more forthright manner. I
believe in 1963 I told the Prime Minister of
India, Pandit Jawaharlal Nehru, that he could
not have a clean administration if his Chief
Ministers became partners in this black money.
I am not raising this discussion simply because
a particular incident happened. It is one in a
chain, in a series, and it has been my
endeavour all the time to suggest how to bring
about a cleaner administration. It is why I
submitted that we must have an institution like
the Ombudsman, the first institution suggested
in the Administrative Reforms Committee of
Rajas-than, of which I happened to be the
Chairman. (Interruption by Shri Bhupesh
Gupta). It is unfortunate that your Government
is resisting, Mr. Bhupesh Gupta, this institution
of "Lokpal. If you have any faith in a clean
administration, and if you want the corrupt
political people to be "brought to book, then
you must agree 'to this institution. It has been
our -effort all the time to point out this thing.

The list says a Lucknow Party paid Rs.
1,25,000 and another Lucknow Party paid
another Rs. 1,25,000. This is what the cement
industry, put together, handed over. The
money was handed over by CACO.

SHRI A. G. KULKARNI: A benami
company.
SHRI HARISH CHANDRA

MATHUR: It is a private company.
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Its management is known. Everything is
known. The hon. Minister knows that they
have a regular directorate. I will now come to
the next point.

Moolchand Deshlehra, Rs. 90,000 in
Madhya Pradesh. There are various other
people.

Now, the hon. Minister said that it was Rs.
31 lakhs. But I have a list which says it is Rs.
38 lakhs which have been distributed to
corrupt the political life of this country, to
take away the money for their personal
aggrandisement, for their personal benefit.
This is the grossest misuse of money, it is
companies' money. It has to be accounted for.
Therefore, I demand of the Minister that he
should forthwith blacklist this C.A.C.O. He
should immediately take steps to prosecute the
management of C.A.C.O. This is what I
demand of the Minister. I demand that the
Minister should hand over this case to the
Central Bureau of Investigation of the Minis-
try of Home Affairs so that they can look into
it and find out who are responsible. It is not
the people so much who have received the
money who are responsible. I say the people
who have given the money are directly
responsible. It was a sacred money in their
hands with a certain purpose.

SHRI SYED AHMAD (Madhya Pradesh):
What is C.A.C.0.?

SHRI HARISH CHANDRA
MATHUR: Cement Co-ordinating Agency
formed by all the cement industry, a central
agency looking after their affairs and
furthering the cause of the cement industry,
furthering the cause of the industry by paying
bribes, by corrupting officers, by corrupting
and creating a lobby in Parliament, by paying
certain amounts to Members of Parliament so
that they can go and create a lobby for them.
This is the sort of corruption that we have had,
Mr.  Vice-Chairman.  This was  the
unaccounted money playing havoc. It was a
daylight daredevil dacoity, as [ would call it.
Everything is
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known. It is on paper. It has got to be
accounted for, and yet with impunity they can
go ahead because they think they can corrupt
certain people at the top, those in political
life, and the matter will be hushed up. I do
hope that the conscience of this House will
revolt against such nefarious activity and will
see to it that the people who have indulged in
such a public scandal of the first order are
brought to book, and that there is enquiry
made directly into the whole affairs.

I would also request the hon. Minister to
bring it to the notice of the income-tax
authorities. Those people who have received
the money in pri-vote capacity . ,

SHRI
Kashmir):

A. M. TARIQ (Jammu and
Give them to C.B.1.

SHRI HARISH CHANDRA
MATHUR: Of course, C.B.I. 1 definitely
demand that the case must go to the C.B.I,
and [ urgently request the hon. Minister to

take over the distribution of cement
immediately from these people. They
betrayed the Government. They have

betrayed the people and they have betrayed
Parliament. These gentlemen in the industry
deserve to be treated with care. And if you do
not do it, you will be accused of being partner
in their crime. I do hope that the hon.
Minister will take due note of it.

SHRI RAM NIWAS MIRDHA
(Rajasthan): Why do you speak today?

SHRI HARISH CHANDRA
MATHUR: I will conclude in a minute. We
are speaking today |,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Thank you.

SHRI HARISH CHANDRA
MATHUR: Just one minute and I will
conclude. It is not a party issue at all as was
made clear. There may be many people on
this side on whom
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this amount may have been spent. We are
speaking, Mr. Vice-Chairman, On the eve of
the Independence Day today. Let us remind
ourselves of our responsibilities to the people
of India. We must ensure clean administration.
Wherever the Opposition has come into
power, the first thing they have said is "clean
administration in the State". That is their
slogan. How this clean administration can be
brought about if such people are permitted
with impunity under the very nose of the
Government to indulge in such scandalous
state of affairs? I hope the hon. Minister will
treat this matter in a fitting manner, which will
give the Congress Party its due prestige, in the
manner in which the Congress Party has got to
give an account of itself in the eyes of the
people. It is not enough that the Home Minis-
ter and the Prime Minister are honest. They
have got to satisfy the people that they will not
tolerate any nonsense and particularly the
nonsense and scandal which has been brought
to their notice on the floor of this House.

Discussion

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There are nine persons who
have given notice to me and so they will be
called for putting questions. Would you like
to answer them or would you like to .

SHRI BHUPESH GUPTA: The rule is
very clear. We have to speak after the
Minister speaks.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): All right. The Minister.

SHRI DAHYABHAI V. PATEL (Gujarat):
May 1 point out that I had requested the
Deputy Chairman that this half-an-hour
discussion is not enough, that there are many
people who want to have their say and that at
least ten minutes' time should be allowed to
each Member.

SHRI M. N. KAUL  (Nominated): There
can be another debate.
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SHRI DAHYABHAI V. PATML: When?
Next year? We are adjourning.

Half-an-hour

SHRI M. N. KAUL: Next session.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI
AHMED): Sir, I would like, first of all, to
refer to the facts of this case and then deal
with the two important matters which have
been raised by the hon. Member, Shri Mathur.
Sir, as every one is aware, this cement
distribution was decontrolled with effect from
the Ist January, 1966. This was handled
before by the State Trading Corporation
during the period of control. To enable a
smooth changeover from a long period of
control and to ensure that the prices did not
shoot up. the cement industry agreed to
maintain the same pattern of distribution and
price as were enforced before decontrol. For
this purpose, the cement industry set up a
central organisation, namely, Cement Alloca-
tion and Co-ordinating Organisation. This
organisation was registered as a private
limited company under the Indian Companies
Act and it is not a public undertaking. Now
the reason why this company was registered
was to undertake the same activity which was
done by the State Trading Corporation when
cement was under control. And the House is
aware that in order to undertake that activity,
the State Trading Corporation used to charge
25 paise per tonne for operation expenses.
Now the same amount of 25 paise per tonne
was charged by this organisation and from the
account of the CACO submitted for the year
1966, which I obtained from them only after
this question was received from the hon.
Member, it appears that they collected about
Rs. 27,14,000 at the rate of 25 paise per tonne.
And then, for the contingency expenses,
salaries and so on, they have spent Rs.
27.05,262. So there was a surplus of only
about Rs. 12,000 so far as this amount is
concerned. But what the hon. Member is
referring to is a really
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serious matter and relates to another aspect of
the account. When cement was decontrolled,
an undertaking was given by this organisation
that 50 per cent of the production will be
made available to Government and the supply
to Government will be at Rs. 6 discount

SHRI HARISH CHANDRA
MATHUR: You mentioned an increase of
Rs. 13.

SHRI FAKHRUDDIN ALI AHMED: No,
this will be done at a discount of six rupees to
the Government. Now what actually
happened was that during this year less
cement was taken by the Government than
they were required to give to the Government,
with the result that on account of this saving
of Rs. 6 rebate from their account, it appears
that they got an amount of Rs. 49,48,702.
Now this amount ought to have gone for the
purpose of expansion and development
programmes of the various units.

SHRI
MATHUR:

HARISH CHANDRA
If not to the Government.

SHRI FAKHRUDDIN ALI AHMED: If
not to the Government. But we found that out
of this amount, various other expenditures
have been shown. An amount of Rs.
31,16,288 has been shown as an amount
placed with the President for discretionary
expenditure on furtherance of the company's
objectives . . .

SHRI A. G. KULKARNI: Rs. 31 lakhs or
Rs. 38 lakhs?

SHRI FAKHRUDDIN ALT AHMED: Rs.
31,16,288.72.

SHRI A. G. KULKARNI: Mr. Mathur
mentioned Rs. 38 lakhs.

SHRI FAKHRUDDIN ALI AHMED: I am
reading from the statement of account. This is
from the report and accounts for the year
1966. 1 would like to inform the hon.
Members that as soon as I got this, j wrote a
letter to the CACO asking them to give me
the list of the persons and to explain to me
how this expenditure had been
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[Shri Fakhruddin Ali Ahmed], incurred.
Till now I have no reply, except that the case
of the Chief Minister of Orissa was referred to
because a question was put about that
particularly. I asked them whether it was a
fact and they said "Yes, it was so". But before
I gave a reply I thought that it would not be
proper for me to give a reply to that question
until and unless I had asked the Chief
Minister of Orissa also. So I phoned him up
and asked him whether it was a fact that this
Rs. 1 lakh was given to him because that was
the question put by Mr. Mathur. I do not
know about the sum of Rs. 2 lakhs . . .

SHRI HARISH CHANDRA
MATHUR: I wrote a letter a month earlier.

SHRI FAKHRUDDIN ALl AHMED: I
asked him about it and he said he would give
me his reply the next day. When I again
phoned him up the next day, he said, yes, he
had received it .

SHRI N. PATRA (Orissa): That is the
Swatantra way of collecting.

SHRI LOKANATH MISRA: The
Congress way has been much worse.

SHRI FAKHRUDDIN ALI AHMED: Sir,
I am not such a fortunate person as to possess
the names of the different persons who have
been given this amount . . .

SHRI HKRISH CHANDRA
MATHUR: You will get it.

SHRI FAKHRUDDIN ALI AHMED: I
had again written a letter to them. The only
thing that I heard from them was that half of
this amount was spent by the President for
hiring of jeeps and other expenses .

SHRI HARISH CHANDRA
MATHUR: Hiring of jeeps!

SHRI A. G. KULKARNI: For what? For
shikar or whai?

SHRI RAJNARAIN fUttar Pradesh): For
Congress Party candidates.

SHRI FAKHRUDDIN AL2 AHMED: Now,
i would asfe the hors... Member not to pass any
sertection tsH lall the ¢ facts are available and I
\isould not like to say whether it is. Congress,
Party Candidates or other Party candidates
unless and until the eatire picture is before us.
Excepting the gene- ¢ ral picture, [ hav« not got
tffio details.-

SHRI M. N. KAUL: Was there any -

specific agreement’ regariifcg this-
expenditure?

SHRI HASHISH CHANDRA.
MATHUR: No.

SHRI FAKHr-ttDDIN AM AHMED:. No.

SHRI M. N. SAUL: 0» it W"efU to the
compares discretc”n?

SHRI FAKISRUDDIN ALI A4MED}:

So far as this .expenditure-is concerns
ed, whatever-is the pro&t, that has *P»
be ploughed:! back for the purpose at

expansioi ave explained:earlier.

Now, I hav« been gviengto understand that so
favr as the unit, members of this assoqisiion are
'Wricemad, aoeu'd-ing to th;eix various units.,
they were entitled tw this Rs. <*9-;lakh%. Th"-
said "We do not want ijc, You pleas* keep this
amount'. Oigt. of tliis tI>®r- gave Rs. H
lakhs to. the Preswtent for expenditure

in words as have been explained heir;
Now the question arises how thij); amoajat
which ought to have been credited" to these
units, h«s been accounted, far. As Members; are
aware, we are.- entitled to receive their accounts
only 42 days after their ; general routing and I
think yet about ! a few days are left before
which they can file these aeeounts. [ had a
copy sent i<n' rae and we have passed an. order
in the Company Law Department—I happen
to be the Minister of two Departments, and I am
answering this as Minister in charge of the In-
dustrial Development Department but as
Minister in charge of the Company Law
Department w© have already passed an
order—that this matter should be thoroughly
examined and whatever questions are called fop
havg to be taken -#p b\\\ they can <jnly- be
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examined after these accounts are
available.

As far as the other suggestions given by my
friend are concerned, we shall certainly keep
those observations in view and whatever
actions are called for, the Government will
take the necessary action.
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SHRI FAKHRUDDIN ALl AHMED: I
have no names. The only name I had was this
because this question was forwarded, so I
asked them whether it is a fact, because I have
to give the reply 'yes' or 'no'. Then they said
that this amount was given to the Chief
Minister and I shall be grateful to the hon.
Member if he will give that list also.

SHRI HARISH CHANDRA
MATHUR: Very camouflaged list. I thought
you will be able to do something.

SHRI FAKHRUDDIN ALI AHMED: I
will do.

SHRI HARISH CHANDRA
MATHUR: It is a matter for the police to
investigate.

SHRI FAKHRUDDIN ALI AHMED: We
shall do that.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): That will help him if you will
pass it on to him.

SHRI FAKHRUDDIN ALl AHMED: I
request him to pass the list on to us.

SHRI HARISH CHANDRA
"MATHUR: I will send two lists.

t.[ ] Hindi Transliteration.
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SHRI FAKHRUDDIN ALI AHMED:
Therefore I submit that so far as these facts
are concerned, 1 have explained the position.

It is with regard to the discount amount on
account of which this amount which was of
the order of Rs. 49 lakhs was collected which
ought to have gone for the purpose of deve-
lopment and instead of this amount being
given to the various units, it has been shown
as a receipt on one side and as expenditure of
about Rs. 31 lakhs on the other side. My
friend says it is Rs. 38 lakhs. We shall
certainly make an enquiry and take whatever
actions are called for and certainly these are
the actions called for under the Company Law
and other Acts.

SHRI HARISH CHANDRA
MATHUR: The Minister himself admits that
this amount was meant only for expansion.
They could not have spent the amount
anywhere otherwise according to the
agreement with the Government and the
undertaking given to the Government. This
money has clearly been spent otherwise. This
is obvious even from their confession. Is it
not a prima facie case to go against them?
What is it that he is going to enquire into? It
is accepted. It is a confession. (Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): I think the seriousness of the
situation has been realised by the Minister
and after the definite understanding to spend
this amount on development, ithas not
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[The Vice-Chairman] been used for that
purpose but for other purposes, which was not
right. So he has given an assurance that he - U‘eﬁ
will take all the necessary measures to see
that those who.have done t}}is wrong are Tl"' o Wao AW © 51 3T AT
properly dealt with. Now my difficulty is that o o e
Rule 60 says: T TET, T T H A HAT S0 H A7 F2AT
qiEaTZ T argg sow ara w1 dEfeEa

"The member who has given notice may 7 OSEY ATAVATE 2HE T OAH A
make a short statement and the Minister AT IHAH TNAZIT FT ATH &, 47 394
concerned shall reply shortly. Any member - - . -
who has previously intimated to the 2AET WEA W A9 2, ¥ IAH
Chairman may be permitted to put a ST e BT AR T, #0 FHH =Y gL
question for the purpose of further
elucidating any matter of fact."

ot 65 gyl pae -2 W cay

T ATH Z, 997 3a9 907 W F 7
AW 2 1 w7 2 A1 397 fwy 5 fFaa
foaar dar faar 2 1 & w17 39 4@
I have got 9 names here. Let me exhaust these AT | l =
names. Then those who have not given the ad

names are there and two persons have written
to me and I will try to exercise my discretion THE VICE-CHAIRMAN (SHRr AKBAR

but let me exhaust according to the Rules, the ALI KHAN): I will not ask the Minister to
. . reply. Mr. Patel,
number of persons who have given their
names.
SHRI DAHYABHAI V. PATEL: 1 had
requested the Deputy Chairman to allow us a
- N o = - few minutes' time to speak as this is an
o1 AT ;[T F A important matter. It raises the fundamental
gt #, 77 fafgaae drm—mfpee & issue of making donations by companies. We
| 71§ 0 | heard a statement by an eminent Congressman
; processing so much honesty and what not
while we know how the Congress has been
| i running the elections all these years. Has not
= . the Congress taken money from limited
L companies all this time? Have not the limited
T | ool NS4 ST companies had to come to the Ministers for
every little thing? Look at the debates.

we bty LS & » & Lok

; 1y 6 T caste & AN HON. MEMBER; No.

s = w3 2 ™

‘ SHRI DAHYABHAI V. PATEL; You do

e gl U gae o WS e not know anything—the man who said 'no'.

K & Look at the discussions and the report of the
R

DA g ) e - A Y Select Committee” and the discussions in both

0

LS & U K 1. the Houses on the Company Law

eyt gt N = o e (Amendment) Bill. It is very recent. All the

i olten o8 Opposition parties asked for a ban on

"'“I LS - a e B ophng o s donations by the limited companies to

wl LS a WU ¥ e ord (e political parties. It was only the Congress

- ' ' Party with its guilty conscience and its greed
ol WS 2 fl“; § Llpgpamy  opé b to collect more

W2 i ¥ Smae bl pae

UrS 2 e & Ao iy 9 2

f[ ] English transliteration.
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money for the elections that opposed it.

That exposes the myth of the Congress
honesty. Now the defeat of the Congress has
brought this virtue to the surface of the

Congress. Just as, according  to
mythology, when there was
Samudramanthanam so many things came
out, S0 also the defeat of the Congress has

brought out so many things. Is it legitimate
for companies to give donations? My friend
Mr. Mathur raised the point of taking money
and he said that this money is given because
of decontrol. The Congress and their friends
had a very nice time and tlteir heydays
when cement was controlled and
cement could only be obtained even by the
agriculturists in the villages on the
recommendation of the Congressmen of the
place. Then it was not blackmarketing. It
was not collecting money under unfair
means. The whole question has been very
wrongly put . (Interruptions). The
issue is clearly whether the Government
decontrolled cement on good advice or not.
The Government has decontrolled cement.
As the Minister has said, he is going to look
into some of these matters. Well, we will
have to wait for a report from the Minister as
to what he has got to say but before we ask for
areport, will the Congressmen sitting in this
House and outside put their hands on their
hearts and say that lor 15 years they have not
been taking money from the industries?
Why say this as if the Congress has not taken
any money from these industrialists, from
the cement industry for the previous elections?
I am sure and I know Mr. Mathur had
been supported by the Congress  Party. He
might, have spent only Rs. 5 000 I am
prepared to take him by his word. When
there is a gentleman who says that I take that
he is telling the truth and he has spent only Rs.
5,000. But how much did the Congress Party
spend for his election? Where did all that
money come from. Did they not come from
these donations?

SHRI A G. KULKARNI: You have u»t
understood Mr. Mathur.
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SHRI DAHYABHAI V. PATEL: Thave
understood him thoroughly. Iunderstand
every congressman sitting there. When it
suits them they become honest straightway.
Let him come forward and tell me; when the
Congress wanted money did not these
business men give the party these
donations? When I mentioned this matter
in this House the Congress Government
then had no reply. That is the trouble with
them. Itis the fundamental approach of the
Cong-gress Party to this question. The
Congress wants its  rule to continue
perpetually. It wants enormous donations for
its elections. When I asked them to put a ban
on it they did not accept it. [ made it in my
speech on the Company Law. Then I said,
you put a ban on donations by companies to
political parties. Lots of money have come
to the Congress Party and if a proper
investigation is made Iam sure it will be
found that the Congress has got a lion's
share of all these donations. . It is, only this
time that in spite of this lion's share the
Congress has been defeated particularly
in Rajasthan and that is why they are worried
about it. They are worried only because of
what happened in the last elections there.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Lokanath Misra, please put
your question seeking clarification.

SHRI LOKANATH MISRA. Yes, Sir.
There has been an attempt to confuse the
issue here and so 1 will-put that right in one
sentence and then I will put my question. The
hon. Minister of Industrial Development and
Company Affairs has been still insisting that
it was the Chief Minister of Orissa who
received money. I do not know whether he
has already confirmed it from the Chief
Minister or not. But I can say that it was not
the Chief Minister who received it; it may be
the President of the State Swantra Party. He
can decide it. It is a matter between him
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[Shri Lokanath Misra].

and the Chief Minister—of Orissa to bo
decided. I do not want to enter into that
matter now.

I have got a list here and I want to know
from the hon. Minister whether Rs. 3 lakhs
were given in the name of the Maharashtra
Congress Party or not.

SHRI A. M. TARIQ; Idon't know.

SHRI LOKANATH MISRA; You must
know because you are so very enthusiastic
about the whole matter. And then I want a
further clarification from the hon. Minister
whether an amount of Rs. lakhs was shown in
the name of the Kerala Congress Committee?
Is it a fact or not? I would also like to know
whether the U.P. Congress Committee,
Lucknow, has received a sum of Rs. 50,000.
Is it a fact that the Congress Committee,
Utkal received a sum of Rs. 50,0007 Is it also
a fact that the Tamil Nad Congress
Committee, Madras received a sum of Rs.
75,0007

AN HON. MEMBER: Is that all?

SHRI LOKANATH MISRA: These are
some of the items that I saw in a brief glance.
There are mariy other details in this long list.
They all come to Rs. 31 lakhs. This also in-
cludes some surreptitious payments like
Messrs Beacons Pictorial who printed posters
for the Congress Committee receiving Rs.
1,14,000

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN). Mr. Misra, you tend that list to
the hon. Minister.

SHRI LOKANATH MISRA: He should
have his own list.

THE VICE-CHAIRMAN (SHRI \KBAR
ALI KHAN): He says he las no list.

SHRI LOKANATH MISRA; He can jet it.
I cannot supply him. It is lot my business.

THE VICE-CHAIRMAN (SHRI IXBAR
ALI KHAN): That will help im if you want
justice to be done.

SHRI A.G. KULKARNIL It is
publicity.
ul

SHRI LOKANATH MISRA: Publicity? We
do not go in for publicity. The entire people of
India constitute I our publicity instrument. They
do-1 the publicity for us and their one slogan is
"Push out the Congress". That is the slogan of
the people of India. Now I do not want to waste
time on such irrelevant matters. To-come back to
the points, the question is whether there have
been these surreptitious payments or not, to the
tune of Rs. 27 lakhs, given to the Congress out of
the total amount placed at the disposal of the
President of CACO. There are so many fictitious
names shown here as having taken the payments.
While they remain responsible for the payments,
the real beneficiaries are the gentlemen with the
Congress caps. Let them say if this is a fact or
not.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, between the Swatantra friends and
the Congress friends here we have got an idea
of how money is passing. We all agree that
the Congress is having the lion's share, of
course. Out of a sum of a crore and odd lakhs
of rupees, the Congress has received a crore
and Rs. 15 lakhs have gone to the Swatantra
Party. Whatever that be, I should like to have
clarifications on the following points.

Mr. Vice-Chairman, in this House when the
matter came up most of us objected to the
decontrol of cement. But then we were told
that it was necessary in order to make more
funds available to the cement industry for
investment. We were told that production
would be considerably raised as a result of
this decontrol. We were also told that after
they had given a price increase the cement
price would not be raised. We were told that
on the whole the cement industry would fall
in line with the policy of the Government for
increased production and better distribution
through the normal agencies. Now
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the GoversB&ent increased the price quite
substantially before decontrol came. And you
know that fifty per cent of the cement
production is reserved for the Government
and so it bujs that cersent and through the
public exchequer it pays- the addition 1 price
straightway. Mr. Vice-iChaHman, how is it
when we have in this crountry otrrtain boards
to look alter these tiling, the cement industry
has violated jivery single pledge that it gave to
th Government and  thro-Brgh the
Government to Parliament? ~We would $ke
to know whether W* have any remedy with
regard to *uch open breach of faith by the
cemestf, kings, the cement i«d*is-trialists.

Secondly, I should li'lse to know whether
there has been a proper investigation into the
manner in which the funds which
accumulated in the industry had been handled
by the Cement industrialists here.

Thirdly, I would like to know whether
there has been a thorough investigation into
the political donations that were made. It is no
use speaking only of one Chief Minister.
Everybody knows that the cement industria-
lists have been paying the Congress more than
to anybody else in the country. The fact, the
Congress bosses cannot be separated from the
cement bosses. In Uttar Pradesh, for example,
I want to know whether there has been a
proper investigation into the collections made
in order to present a purse of Ks. 65 lakhs or
so to Mr. C. B. Gupta and how much of that
money came from the cement industry. Mr.
Vice-Chairman, these are important questions
because cement is a major industry and ini-
tially it was thought that the future
development of this industry would be in the
public sector. Then suddenly you remember
several years ago we got a list of a number of
licences being issued to the Birlas or to Birla
benamis and so on. In fact, this industry has
really taken possession of this Ministry. The
Ministry is deliberately helpless because of
this. I
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put it to the House and to the Minister
through you, Sir, that some people, high-ups,
are very closely linked up with the cement
kings who make regular payments to them
and it is with their help that they are making
nonsense of all the regulations and
restrictions that they have now or they had
before. Therefore, I would like to know the
real position. I want to know whether there
has been a thorough enquiry.

Finally, Mr. Vice-Chairman, here is a case
for a thorough probe by the Central Bureau of
Investigation into the entire conduct of the
cement industry after decontrol. The terms of
reference should be very very wide and the
whole thing should be gone into in all its
aspects. I can tell you that in other country
this is done. But here it is not done at all.
Why has not this industry been nationalised?
Why has not the management been taken
over under the Industries (Development and
Regulation) Act? That we would like to
know. Is it because "he Somanis and others
who are in the cement industry are very pally
with the Congress and pay them even now.
This is the position, Mr. Vice-Chairman. It is
a great scandal. You have been good and we
are having this discussion and Mr. Mathur is
a good man and he has given an example. But
how did he miss Mr. Sukhadia?

SHRI HARISH CHANDRA
MATHUR: No name was mentioned.

SHDI BHUPESH GUPTA: That is all
right. But why this discrimination?

SHRI HARISH
MATHUR: No discrimination.

CHANDRA

SHRI LOKANATH MISRA: Mr. Sukhadia
lives on black money all the time.

SHRI BHUPESH GUPTA: But Mr. Vice-
Chairman, cement was decontrolled by the
Congress Party and it is the Congress
Government which
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[Shri Bhupesh Gupta]

behind the stage had some kind of a deal and
took certain assurances and then came and
told Parliament that they had done that thing.
And it was done in face of terrible opposition
from our side. Now, after all that had been
done by the cement thieves—cement thugs
they should be called—why is not ths
Government holding a through probe under
the proper law Certainly, the Commission of
Inquiries Act could be utilised in order to find
out the facts and pending that some of the
cement industry units should be certainly
taken over by the Government; if not
nationalised  straightway, at least the
management should be taken over by the
Government. I would like to know whether
the entire cement policy of the Government
would be reconsidered again in the light of the
very bitter and shocking experience at the
hands of those cement thieves and cement
thugs who are the patrons, above all, of the
Congress Party.

SHRI M. P. BHARGAVA-. (Utter
Pradesh): I would also like to request the hon.
Minister to order a thorough probe info this
whole affair and I would also like to know
from him whether he is considering amending
section 293 of the Companies Act regarding
contributions to political parties.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Vice-Chair -man, may I know
from the hon. Minister what steps are being
taken to seize the papers of CACO because
unless and until all these papers are seized it
is not possible to detect any-thing?What Mr.
Mathur nas said is a very serious matter. My
friend, Mr. Bhupesh Guota, just now yaid that
he gave a party or a political slant. There was
no political slant. Political slant is being given
by certain hon. Members on the other side be-
cause the names here are of Mr. R. N. Singh
Deo. Mr. Balra.i Madhok and Mr. Na/11
IVshmukh of the Jana

[RAJYASABHA]
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Sangh and Swatantra Parties while no leader
of the Congress Party is mentioned in the list.

SHRI DAHYABHAI V. PATEL: They
take only back money?

SHRI CHANDRA SHEKHAR: I never
interrupted the hon. Member and he should
not also interrupt me.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Yes, no interruptions please.

SHRI HARISH CHANDRA
MATHUR: But what difference does it make?

SHRI CHANDRA SHEKHAR: Whenever,
the question comes up of curbing monopolies,
whenever the question comes up of taking
drastic action against these criminals of our
social life, may I ask the hon. Mr. Dahyabhai
Patel whether he has forgotten the day when I
raised the question of the Hazari Report and it
was he who said that it was not a matter of
urgent public importance? I know there may
be some Congressmen who are perhaps being
fed by these tycoons of the economic life of
our country but shamelessly the Swatantra
Party and the Jana Sangh opposed the
Resolution and sponsored their cause in the
House. Birla, the greatest criminal among the
monopolists, did not find any support but
from Mr. Dahyabhai Patel and members of the
Jana Sangh Party; These are the people who
claim themselves to be champions of honesty
integrity and everything else. I say these
capitalist interests, these monopoly interests
know very well whom to choose to sponsor
their cause and that is why they have chosen
these people. I agree with Mr. Bhupesh Gupta
that when the cement decontrol question came
before this House we warned the Government
again and again that they should not get
entangled in these capitalists' hands but at that
time they were taken in by these Somanis.
Jains and Birlas and they thought that they
would keep
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their -word. Mr. Vice-Chairman, it is not
important whether they gave a lew lakhs to
the Swatantra Party or the Jana Sangh or the
Congress Party. The question is that certain
people in the country-especially this CACO is
headed by a Swatantra Party man if I know it
correctly—want to manipulate the whole of
our politics in a particular direction and a
camp is being established by the feudal
reactionary .capitalists in order to subvert the
whole country. What has happened in CACO?
What happened at the time of the Haza'ri
Report discussion? What happened at time
when the question of Oberoi Intercontinental
came up? These are all parts of the same
thing. These reactionaries are out to see that
the socialist advance of this country is
retarded. I hope therefore that the hon.
Minister for Industrial Development will take
all measures under the Companies Act that
these tycoons do not go on uninterrupted. I
know the Ministers— and the hon. Minister
particularly— very honestly feel that
something should be done but what has been
done in respect of Birlas in spite of my
memorandum for the last three months? They
are manipulating the papers. What can be
done against this CACO if the Government
takes two months to investigate and seize their
papers?

SHRI HARISH CHANDRA
MATHUR: Not for investigation  but tor
getting the list.

SHRI CHANDRA SHEKHAR; So I would
request the hon. Fakhruddin Sahib that if he
wants to do something he should take
immediate action. It is not only the intention,
it is not only :Jhe direction but it is the speed
which is required. If you are not going to take
speedy measures nothing is going to happen.
Therefore I would request the hon. Minister to
take immediate action in order to see that all
the papers are seized so that they are not
allowed to manipulate the papers.

SHRI A. G. KULKARNI: Sir, ...
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Just a question,

SHRI A. G. KULKARNI: You have
allowed everybody ten minutes. Why do you
say this to me alone? I am a poor man.

Discussion

Firstly, I want to oppose the statement
made by Mr. Lokanath Misra. Whether the
Maharashtra Pradesh Congress Committee's
name is there or not, I do not know. Whatever
it is, it must be enquired into. But leaving that
aside. I fully support Mr. Mathur's contention
that no political party should be supported by
any capitalist organisation because that will
be a mockery of democracy. I therefore
support him that whether it is Congress or
Swatantra or Jana Sangh or Communist,
money should not ba given. We know from
Bank of China money has been' received by
them. So I oppose this kind of thing.

You know, Sir, I am a man who has always
done some constructive thinking about the
development of industry in the country. I
know the difficulties of the cement industry.
They wanted about Rs. 200 crores for
development and one would have that that the
money given by the Government, that the
concessions shown by the Government, would
have been genuinely utilised for the
difficulties of the cement industry. of
applying it for politics. I therefore demand
that the hon. Minister for Industrial
Development should here and now instruct
the C.B.L, to enquire in to this; otherwise the
books will go away and he will not find even
a piece of paper from which he could get any
evidence. So I request that the case of CACO
should be immediately handed over to the
C.B.IL for enquiry.

For the information of the hon. Minister I
may say that in the villages and in the urban
areas cement is sold between Rs. 15 to Rs. 20
by the hirelings of the CACO people. Their
relatives, their benami agents are the people
who are distributing cement. [ would
therefore say: leave aside
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[Shri A. G. Kulkarni.] everything else but
please take over ;he distribution of cement
through the 3.T.C.; otherwise you will not
find any cement in the coming months. -So
immediately a probe must be nade into the
affairs of CACO and the distribution of
cement must be taken over from the CACO
and entrusted to S.T.C. because the avowed
aim of the aim of the country is to have social
distribution.

Half-an-hour

SHRI RAM NIWAS MIRDHA: The matter
that has been brought before the House by the
hon. Shri Mathur is of the highest importance
and we are very greatefui to him for unearth-
ing, what can be called in an understatement,
a scandal of the highest order. I would not
repeat the arguments that have been advanced
by our friends here but I would make Borne
suggestions to start with.

Our experience with decontrol has been
most disastrous and I would urge upon the
Government to cancel it forthwith. The
decontrol a, it has been functioning up till
now is not helping the economy and it has not
brought about the results that were expected
of it. Therefore it needs to be cancelled
forthwith and the previous arrangements
should be reverted to as early as possible.
Otherwise after a year or so when we meet
again here we would be in the same position
and we will be repeating the same story of
breach of faith on the part of the cement
industry and the breach of the assurances that
they gave at the time of decontrol.

6 P.M.

Then, another thing the Minister said was
that work was formerly being done by STC
and this organisation was formed merely for
the pur-rose, of doing the work which STC
vas doing previously, which means illocation
of cement to various areas if the country.
Even STC were charging a certain sum of
money per »ag. Since they failed to impose
e-control, other mischief has come r.to this.
If the reimposition of cental is going to take
some time, I would
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urge upor she Minister to take over the work
of co-ordination and distribution from this
CACO and give it back to STC. That was the
only pur. pose for which CACO was formed.
We and the Industry Department were
satisfied with the way in which STC was
functioning. They had no dishonest accounts .
There were representative of Industry on that.
Even in regard to iron and steel, the decontrol
of iron and steel has not brought forth any
harm like CACO. The Joint Plant Committee
has got industry representatives. They sit
together and see how distribution at the fixed
price is being made. So, this is the thing
which should forthwith be done. The STC
should be given right away the power to dis-
tribute and co-ordinate the distribution of
cement as heretofore. Till that time, our
Minister really goes back on this policy of
decontrol.

Then, Sir, many irregularities in respect of
company law and income-tax have been
brought before the House. I would suggest that
enough evidence Is there to immediately
register a case under the company law and
IPC. You should proceed with investigations
forthwith and seize whatever documents exist.
After that I would not rest content with merely
a criminal investigation. I would suggest that a
Committee of Members of Parliament should
be appointed to go into it thoroughly and
probe into the modus operandi in the private
sector. When decontrol of such things is
brought about, they have a subtle and most
insidious way of working, which has to be
brought out. The CIB would merely say that
there are innumerable breaches of law. For
example, it was mentioned by an hon. friend
that giving...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Do not go into
that.

SHRI RAM NIWAS MIRDHA: I would
just point out a thing which was mentioned
i.e. political Parties can be given money.
Under the company law it could be done, but
then
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there are serious restrictions, There is a
percentage which they can give as trie
maximum amount. Ali these tilings nave to be
probed: mio. Here we have a list of
completely bogus or oenami names. If the
money was paid by cheques in many cases the
papers have ;o0 be seized and immediately a
Committee of Members of Parliament snoula
be appointed to go into this whole transaction
and see what laws have been infringed and to
what extent Income-tax authorities should also
be informed as to where this money came
from and whether it is liable to taxation or not.
The whole transaction should be discussed. I
would not go into the political aspects which
are also very serious because it seems that
there is an impression in the country that the
private sector and the rich tycoons in our
country can go and buy anyone in this coun-
try, they have approach to the highest places
where the sources of political power reside.
We must put some curbs on that. The whole
thing should be taken most seriously. Also,
the Minister should give an assurance right
now that he will do all that is possible under
the company law, under the income-tax law,
etc. so that these things can be stopped and
most serious action can be initiated.

SHRI BANKA BEHARY DAS (Orissa):
Mr. Vice-Chairman, I do not generally like
that dirty linen should be washed in public
like this, but I am happy that sometimes to
improve the political atmosphere of the coun-
try such dirty linen has to be washed and it
has been washed. I remember the day...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Put a question.

SHRI BANKA BEHARY DAS: I
remember the day when I was in the Visitors'
Gallery in Lok Sabha when our Ilate
Commerce Minister, Mr. Lai Bahadur Shastri,
was piloting the Companies (Amendment)
Bill, to legalise the corrupt practice of contri-
bution to political parties by companies. At
that time, all the political
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parties, those who were represented U3 Lok
Sabha, including Mr. Masani” of the Swatantra
Party, stoutly resisted that amendment, but the
entire, Congress Party gave full support to, Mr.
Lai Bahadur Shastri to see that the amendment
was incorporated in the Companies Act. A,
long as money was flowing to one quarter, not
a single voice was raised against this practice. [
am happy, but when it had started flowing into
other directions, a discussion, with a certain
amount of realism, has come about in this
country. I want to tell the Minister that it is not
enough to enquire into this shady deal here.
Everybody knows this shady deal was
continuing for the. last so many years in this
country and that great Report of the
Monopolies  Enquiry  Commission  has
described all those shady deals in three or four
pages. They have said that these big Indian
capitalists now are not only corrupting the
political life of this country, but they have
corrupted the entire bureaucracy and that is one
of the main reasons why these monopolies
should go in this country. After that big Report
which was submitted two years back, there is
still no sense of realism in the Congress Party
to bring forward an amendment to the
comapny law. Even now they say that money
has started flowing, that it is now creating
Chief Ministers and Prime Ministers also. Mr.
Mathur was not right when he said that this
was creating Chief Ministers. It is not only
creating Chief Ministers. It is creating Chief
Ministers and Prime Ministers in this country. I
know also instances—I do not want to give
their name here—where there is a particular
concern in which Government has invested 49
per cent of the share capital. The Government
gave sufficient loans also. It was running at a
loss and only this year it has gone into
liquidation. It has also contributed one lakh of
rupees, though there were two Directors from
the official side, and that one lakh of rupees
was given to the AICC President. For whal
purpose? Not for any political-purpose
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AH HON. MEMBER: Who was the
President then ?

SHRI BANKA BEHARY DAS: I will not
say it, because I do not want to enter into that
controversy. Those things are in the
Government record itself, It is also there in the
record of the Industry Department of the Gov-
ernment of Orissa. For what purpose? That
money was given not in furtherance of any
industry, not even for political purpose of the
political party. It wa® given for research in
small-scale industries in a cell of the AICC
office. 1 do not know whether there is any cell
in the AICC office to carry on research in
small-scale industries.

Here I come to the main question. You know
that this corrupt money that has been given is
not the money of these people. It is the money
of the real tax-payer. It is the money of the
consumer who has paid a higher price for his
cement. It has gone to corrupt sources, it may be
political parties or individuals or whatever
itis. A thorough probe only is not sufficient.
The problem has been diagnosed in the
Monopolies Enquiry Commission's Reporl.
Only these people should have the
courage to immediately amend the
Companies Act, so that a single paisa cannot
be contributed either to any political party or
for a purpose which is not bona fide. I know
sometimes in the name of miscellaneous
expenditure, inthe name of labour welfare
also they have contributed to political parties.
So, the only question now mooted is of having
a thorough probe. I also want a thorough probe
into all these shady deals. They should go into
the companies' affairs and the main causes
should be removed. The main causes can be
removed only by amending the company law.

May I know from the Minister now, after
this discusion, whether he is prepared to
amend the company law during this Session,
and if not, in the coming Session, so that any
contribution to any political party will be
completely banned? The  provision

should be so comprehensive that any
contribution to individuals or institutions,
which is not of a bona fiie nature should also
be banned. Then only the problem can be
solved. Only the Congress Party have the
opportunity of bringing forward such a
measure because they are in power a* the
Centre and being in charge of company law
are tney going to amend it? If they do not
amend it and carry on this witch-hunting,
whenever it suits them, they come out with an
open statement whenever it does not suit them
they keep quiet. By this the purpose will not be
served. I hope the Minister of Industry will
come forward with a statement that he is going
to amend the company Jaw to this effect
forthwith.

MR. VICE-CHAIRMAN: (SHRI AKBAR
ALI KHAN): According to the list I have
called all the names. But I have got three more
names. According to rule I can refuse them,.
but I will exercise my discretion pro vided
they help me and just put ques tions. Two
minutes each.
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Messrs, Jai Narain Rass Behari

& Co. 6,000 00
Messrs. Paras Ram Vas Dev 6,000°60
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Messrs. Gupra aird Co. 6,000+ 00
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Swatantra Party. Orvigca Unit,

Bhubancswar ; 10,000 00
Prajatantra Prachar Samiti (for
Jana Congress, Bhubanes-
war) 10,000 00
Swatreanira Party, ﬂrﬂ-s‘rlmt 25,0007 00
3 AT IR 2,70,000 ) THF
arE WAT 7 OCAT AFE FgAT FEEHT
frfuze -
L Congress ElectionsFund, #,5C0-00
I.eader, Congress Legislamre
Carte UP. ; 8,500 00
F a1 fzar 17,000 | THE T
g ferzadr wer Ffwwa awadA}
| fafaze—
- City  Congress Commitice.
Meerut . . ) 5,000 G0
Distt. Congress Gammmcc.
WNainital . ; 5,000-00
City  Congress Commlncc.
Mirzapur z 5 $4000" O

FTHT 15,000 1
(Time bell rings)

A A AATA AWNE | A 0T (7447
7z w¥ 771 g % AvETT Wi 6E3T ®
wvaTfag #2e7 T AT T A7 i 79T



4065 Half-an-hour
wzaa w5 ouw afg 9@ da
drfaez adf ot 23—z Az FATAT
AE8f ot At 39 At grf—gardr ardf
F O W F2T we A 7, 70 A A9
a1 74 § fF g FidEo=i § /19 g

o7 fewe F9-a9 w7 FErIz W2,

AT AFY e gy frwr adt fre,
feagaiza 77 faar 2 | oF 77% &=
HZATIT F77 2 17 ZqL1 A0F AT3T 7
i sardfes madiz 37 | a7 aroafea
2| 97 F% wazafA4E1 F T § 44l
F1 AT FUET T AT TLAT FT
qlZ @LrT F7, ATHT qqT F7, ITE
Fasafaay % A2 F1 fz 6r3a 7 Fvaar
T3 7% 4T AF ATFT quHAT 2 f 2w
AW H owsEr wAAg wr oqvnn, #fre
TR |

afay avsr & qwar qrgar § F
FT TH ATFIT F1 59 1T F7 AT4HT7T

T & o 1T 7 /1 o i F v

FET T qAVHIT 47 T4 =047 R A
T ATH AF0A4T AT | ATHA, FTF W
arq A7 fagr v qr, /A AT 2y a1
faar war ar, {7 F oA 0v 99
AT FT Z07 A% qAFT AT 4T F (e
wrfawt 7 G4 fzar | 97 foes o1 oy
@1 2 B faa-fea mifest 7 fee for
1 FFaar-faaar dar frer 2, wife
T AT TAAT ANEH AT AT AT F 2T F
fF us-oF fam wr o514 2977, A7 AT
T A1 AT To GWAT 2, 57 1 FrAwLr
ar ZAET g1 A% | ar HArHr Foawmy
aqifsdas am, €4z F a9rg nHl-
faawa 4 37 2 347 " Ay qewre
| Adm 07 9E wr vEr 2 fE ozaw
fedigarzy frar @y, fedzamy @0
AFAT AMATHILS, AAAATEANT & BT 7§
# %z w@r £, 77 Mfafzea o@Zf a7
A0 FAT A7 741 f5ar w07 1 "rAAE,
FUT AW AN OF IR FHL 2 AT A

[ 14 AUG. 1967 ]

————

Discussion 4066

# wirwr qear St & fag w7 w2 , 9w
YT AAT AT TH A AT TATH FF
TF AT AHZ KT 7 | 7T AT § I
g3 ¥ fagam aar 7 91 FT@T 79
JAT I5T4T F TAEY 94 9T ATETT
o F7, ALHETT T IAT qA TET TZAT
a1, A1 avqniaeE A1 qa7 7AT 9, 5 9T
ATEIT] FIEGME! 2 9% T2 F
9 F AT gELG 2, T2 q1 qATHIT A7
ATAAT T & | ATH AF LRI AGS 490
qri fis frasr @iz da1 g2 A1 fraar
qar g 1 faadt fawr, &3 zEE
femma 21

A1 § #gar Fgan g % 0w asr
AT AT AT AT Z HIF FAIL AW F
qeT ¥ | A ®1 qrq a4 ar faerd
TH 97 qARFAT FT @2 | AT ATHT
AT AL F AwE ¥ TE-TE FIA I
AT AT TEY & AT AGS | FAIU AL
#, FAT ATFTT FATL FqATA 97 AT FAN,
ww garg faaf args 7 7 fzar 2, &
3N AHEHZ FT QT A7 § gHEAS
ag %7 731 § I mw wET 19 a0
¥ afqaraa a7 faeam w31 77 war g,
%S F A4 FgAT ATz w5 o
afag &, 1F 9g a7 af¥q §1 9 47
faw afgs 71 5fwq 9z 7707 oF w937
Ay =t wiw w0 x5 Gy afag 2
faa® Ara-drd =, 714, 942 49 F
g1 THr fredt W F w7 {3msy |
gare, ata gArT Eqqr watAr feemar
BIAT 2, #a0 7 ITF (03 AT TAT 0T
AT | AT AT AT AT ATIRHT Z AR
STIRAT AT §A AIAT AT A4 A
AIAF AT TT ATAA F AfCT
237 qiEf § AR w1 sA7E1 147 fRaamr

smar 2 wfeat & s i BFozw
srTrRAaT 1 A 7 vz | zafar

& wgar fx uF w0 a4 (a9 qgi =



4067 Half-an-hour

RIRELaEL !
foaa afag 2 32 3 foss faslt ®
TEE 2 3% q¢ 0FT3Z A1 AW F
71T IAT F 414 19 THo T HWT AT,
T Ay s=Rarfar §§7 21 9287 |
TE ATFIT AR TH AATATZATE |

TYANTERE (7 THAT T WA
w4 w7 4% AEY |

S TISATOEW - . . . 42 F4T 2,
AT A ArgEl favmn 2, S sA
HYEIT ORT WTeAra saEr fasmr 2
39 97 91 4F TR A9 72 W 2 il
z5 AT faawr 7 o 20 #1 we
qTET AT 2 IHET F1 = faaar &Y
HET F ) 47 92 @9l F FAT AT
fazar #tr mfmar s o5 Fad
7 gar i, fazar 1 fewae mifF gam
72 7 wtr wf= gz F9 #=+7
fegaz faeom g9 2 % o7 531 21
Fana? %1 §% fasar 7 # w7 @
a1 Padar 74 2

=]

AT AT

AT 4 A4MA AAT 97 €9 AF% F
FZFT T, ATAFTL AT F1 TF FHEY
azET arfau st afw=rea F af=1i
fFandt w7, wfzat 371 faaerdy 57 ==
At #1 faraAr 72 fagan, Gze
wre afem, @ A1491 7 fom 7w o
A9 ®I /T TZ Z, TATI IV AIFIT
AT FIAT |

SHRI KRISHAN KANT (Haryana):
May I know from the hon. Minister
whether, while enquiring about what Mr.
Mathur has said, he will also enquire
whether the appointments of dealers and
stockists for cement were also made on
political preferences and most of them
were given to those who are siding with
the Swantantra Party?

Secondly, in the light of all this, will the
Government think of changing the whole
scheme of decontrol of
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cement and also decontrol ~of  other
commodities which is coming up daily?

Discussion

Thirdly, as "many Members have
suggested, will they consider changing,
the Company Law that contribution to
political parties shall not be made?

In this connection, I would say that there
seems to be a big conspiracy of

i the bureaucrats, the civil servants and
the monopoly holders. And this is a
very clear from the fact that the Ex-
Auditor-General, Mr. A. K. Rey, who

I had resigned from Messrs. Turner
Morrison after agitation in both the

I Houses, still continue to represent as
director on Messrs. Alcock Ashdown
who are the producers of cement ma-

i chinery ,as a nominee of Messrs. Tur-

I ner Morrison. If this is so, will Gov-

' ernment take any action in this respect
and see that the Ex-Auditor-General
about whom so many things have been
said is remove” from that organisation?
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SHRI FAKHRUDDIN ALI AHMED:
Sir, I have listened with rapt attention to
the various observations which have
been made during the discussion on this
matter. As tar as I could understand from
Shri Mathur, when he brought forward
this subject before this House, his sole
purpose was that political life should not
be allowed to be corrupted by private
industrialists, and it is with that intention
that such matters as were within his
knowledge h. wanted to place before this
House and wanted to know how far these
were facts.

He has not sought to shield one party
or the other. He has made it very clear
that whoever is to be blamed, that is not
his concern. His main concern was with
regard to two issues which he has raised
in the course of these discussions.

I am indeed sorry that in the course of
the debate various observations have
been made. Reflections have been made
which are not justified unless and until
all the facts are before us. Therefore, 1
would like to request: the hon. Members
that it is only meet and proper for us to
reach a conclusion or to say about one
person or about 'one organisation, only
after the facts with regard to these
matters are before us and then only can
we reach a definite conclusion about
these matters.

In the course of the discussion also
questions regarding monopoly have been
raised. I would like to inform the House
that, if possible, I shall be
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placing before this House a Monopoly
Bill which goes far beyond what was
recommended by the Monopoly Enquiry
Committee. The Monopoly Enquiry
Committee wanted to restrict such
monopolistic or restrictive trade practices
which have come into existence. It was a
solution more or less of a curative nature.
But, Sir, having regard to the various
tendencies in our country, having regard
to the facts and circumstances which are
available to us, we have gone further and
said that the measures should not only be
curative but also preventive so that
concentration of wealth to the detriment
of the poeple of the country may be
checked. So I would not like to take
much time of the House so far as
observations with regard to monopoly are
concerned.

Half-an-hour

Then, Sir, some observations have also
been made whether time has not come
now when funds of various political
parties should not be allowed under the
provision of law. My submission is that
this is a 'matter which cannot he disposed
of in the course of
a discussion (f half an hour. I would like
this matter to be discussed thoroughly so
that this matter may be

considered . . .

SHRI
where?

RAIJNARAIN: When and

SHRI FAKHRUDDIN ALI AHMED:
In this House, so that this question may
be discussed from all aspects. It is not
enough that only corporate companies
should be prevented from doing this.
There are various other bodies through
which these funds are being utilised in
order to corrupt the political life. It is,
therefore, a matter which should be
considered from all points of view.

SHRI LOKANATH MISRA: Are you
writing to State Governments?
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SHRI FAKHRUDDIN AU AHMED:
This is not the time when I should deal
with these aspects of the matter. This is a
matter which can be left for a thorough
and further discussion, a matter in which
I would like all political parties to take
such a lead as will make our political life
free from such corruptions.

Then, Sir, a large number of names
have been given before this House. I
confess that so far as I am concerned, I
am not such a privileged person who has
got a list of the persons or the bodies
who have got these monies out of this
Rs. 31 lakhs. The only reply I could get
from these concerned persons was that
about half the money has been spent in
the purchase of jeeps. Now if these
people can give that list to some of the
Members, it would help. Why they have
not given this list, [ do not know.

SHRI RAJNARAIN: I have read out
the whole list.

SHRI FAKHRUDDIN ALI AHMED:
If the list had been supplied to me, it
would have been possible for me to
analyse the whole thing and place a clear
picture before the House to take one
view or the other.

So far the various suggestions have
been made, I would only like to say that
whatever action is called for will be
taken to see that these malpractices are
not allowed to continue.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): T am glad the
Government will take a serious view of
this thing and do the needful.

The House stands adjourned till 11
A.M. on Wednesday

The House then adjourned
at thirty-seven minutes past six
of the clock till eleven of the
clock on Wednesday, the 16th
of August, 1967.
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